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(d) it SO, what steps are bein, taken 
'by Government to remedy the post-
~ion? 

THE MINISTmR OF FINANCE 
,(SHRI R. VENKATARA~~AN): (a) 

'Some Non-Bankin. CompanIes are ~n­
. vitinl fixed deposits at a rate of In-
terest Jenerally laigher than . that offer-
f~d by nationalised banks. 

(b) Complaints have been received 
l!Iy the Government and Reserve Bank 
of India from depositors a"ainst some 
NQn-Banking Companies about non-
-refund of deposits On maturity and 
'non-pay~ent of interest thereon. 

(c) and (d). According to available 
information the size of aggregate de-
posits with' Non-Sanking Companies is 
not so Jarge as to have a substantial 
]1l1pact on the deposits with the na-
tionalised banks. However, ceiling 
have been prescribed on the quantum 
(!)f deposits which can be accepted by 
the Companies under the Direotions 
issued by the Reserve Bank of India 
in the caSe of Non-Banking Miscel-
laneous and Financial Companies and 
by the Department of Company Aftairs 
under the Companies (Acceptance of 
Deposits) Rules 1975 in the caSe. of 
'Non-Banking Non-Financial CompanIes. 

"'DeCIiDe in eX'port of Handloom 
Fabrics 

*509. SHRI DORAI SEBASTIAN: 
Will the Minister of COMMERCE be 
~pleased to state: 

(a) whether it is a fact that the 
'export of handloom fabrics has dec-
lined due to heavy excise burden; and 

• (b) if so, the steps proposed to be 
1aken for revivin, the tempo of ex-
yports in f handloom fabrics? 

TH& MINISTER OF STATE IN THB 
MINISTRY OF COMMJULC. AlfD 
CIVIL SUPPLIES (SHRI Z. R. AN· 
SARI): (a) and (b). There ia n. evid-
ence to show that exports ot hancUoolD 
fabrics Or for that aatter, oUler hand-
loom ,oods Jaa ve declined on account 
of heavy excise burden. 'All types of 
handloom fabrics are not subject tG 
excis« duty. Grey types are totally 
exempt. In any' case, excise duties 
borne by export products are refund-
able under the drawback sclaeme. 

EXport of handloom 100ds (fa bries, 
made-ups and garmeftts) have been as 
under since 1975-76:-

------------------------------------------
Year Value of exports 
---------------

1975-76 

1976-77 

1977-78 

1978-79 

1979-80 (Provisional) 

(Rs. Crores) 

195.06 

272.14 

258.43 

302.91 

287.72 

Handloom exports are covered under 
all the existing schemes of export 
promotion, such as, cash compensatory 
support, import replenishment, export 
house certifica te etc. Assistance is also 
given to handloom exporters througb 
Handloom Export Promotion Council 
and Apparel ExpOrt Promotion Coun-
cil fOr participation in exhibitions and 
fairs abroad, for distribution of pub-
licity material, for participation in 
seminar! on product development and 
market orientation and defraying ex-
penditure on visits of fabrics designers. 
Assistance is also provided for under-
taking market studies. 

To the extent possible, handlooms 
are sought to be kept out ot the pur-
view of quota restrictions under bila-
teral alreements. However, wherever 
this is not possible and combined levels 
haVe been a,reed to, earmarking 18 
otlne tor handloom ,oOds separately. 




